(i) “In socordance with the
provisions. of ‘'rule 128 of the
Rulem of Procedure and Conduct
Business in the Rajya Sabha,
am directed to inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on the 10th Decem-
Der, 1957, agreed without any
amendment to the Capital Issues
(Contral) Amendment Bill, 1957,
which was passed by the Lok
Sabla at its sitting held on the
4th December, 1957".

R

(iii) “In accordance with the
provisions of rule 125 of the
Rules of Procedure and Conduct
of Business in the Rajya Sabha,
1 am directed to inform the Lok
Sabha that the Rajya Sabha, at
its aitting held on the 11th Dec-
ember, 1057, agreed without any
amendment to the Coal
Areas (Acquisition and Develop-
ment) Amendment Bill, 1957,
which was passed by the Lok
Sabha at its sitting held on the
6th December, 1957,

(iv) “In accordance with the
provisions of sub-rule (8) of rule
162 of the Rules of Procedure and
Conduct of Business in the Rajya
Sabhsa, I am directed to retum
herewith the Central Excises and
Salt (Amendment) Bill, 1857,
which was passed by the Lok
Sabha at its sitting bheld on the
4th December, 1857, and transmit-
ted to the Rajya Sabha for ita
recommendations and to state that
this House has no recommenda-
tions t0 make to the Lok Sabha
in regard to the said Bi"

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

SYAY-IN-STRIRE OF WORKENS ©OF Mom
Mnais, Kawron

et Jaghish Awasihi (Bilhaur):
Under Rule 197, I beg to call the
attention of the %dhbow
md Employment fo following
maiter of urgent public impoctance
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Public Importance

and I request that he may make a
statement thereon:.—

“The situation resulting from
stay-in-strike of workers of Muir
Mills, Xanpur”.

The Deputy Minister of Labdosr
(Bhri Abid AH): The Muir Mills,
Kanpur, is under the direction and
supervision of a Committee of
Management appointed by the Allaha-
bad High Court. Without any notice
the workers went on stay-in-strike
from 2nd December demanding pay-
ment of wages due for the second
fortnight of September, 1957, and
lay-off compensation for the period of
lay off from 28th September to 1ist
November, 1857. About 5540 wor-
kers are involved. The reason for the
non~payment of the dues is financial
difficulties and change in manage-
ment. On the 6th, the management
put up a notice calling the workers
on strike to report for duty imme-
diately assuring that no action against
strikers would be taken, that payment
of arrears would be made in instal-
ments and that the arrears due to
workers would be given priority over
other creditors. The workers did not
respond to this notice and hence the
management put up another notice
declaring a lock-out with effect from
8th December. The State Govern-
ment authorities had issued show-
cause notice on all members of the
Managing Committee and the Mana-
ger to show cause why they should
not be proceeded with under the Pay-
ment of Wages Act. So far as lay-
off compensation is concerned, under
the Industrial Disputes Act, the work-
men concerned have to file applica-
tions to the State Government which
is authorised to recover it as if it
were an arrear of land revenue.

Shri 8. M. Banerjes (Xanpur):
May I put one question?

Mr. Spesker: It is not permissible
to put any question.

Shri 8. M. Banerjes: 1 tabled an
adjournment motion. It was dis-
allowed. Then I gave this notice. It
iz & very hmportant maiter.
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Mr. Speaker: I agree. That is why
I allowed the Calling Attention
Notice.

SMS.M:mztwanztopuz
only one question. It i» an impor-
tant matter.

Mr. Speaker: No. Afterwards he
can table questions on this. Let him
send a gquestion.

——

ELECTION TO COMMITTEE

Counr or Arigare Musiuim UNIVERSITY

The Minister of State in the Minis-
try of Education and Scleatific
Research (Dr. K. L. Shrimall): On
behalf of Mgulana Azad, I beg to
move:

‘““That in pursuance of sub-
clause (xviii) of clause (1) of
Statute 8 of the Statutes of the
Aligarh Muslim University read
with section 38 of the Aligarh
Muslim Unversity Act, 1920, the
Members of Lok Sabha do pro-
ceed to elect, in such manner as
the Speaker may direct, one mem-
ber from among themselves to
serve as a member of the Court of
the said University uvice late Shri
Saif F. B. Tyabji"”

Mr. Speaker: I shall put the motion
to the vote.

Shri Ranga (Tenali}: I would have
expected my hon friend either to
publish some report or to give us
some brief account of the work that
is turned out by our representative
in that University. in the same way
we are electing quite a number of
people to a number of universities,

Mr. Speaker: Order, order. If Shri
Tysabji had been alive here, would the
hon. Member have put this question
to this House? S8Such questions can
be raised when & motion for appoint-
ing Members comes for the first time
before the House. Afier the election,
he passed away. We are merely
substituting another Members from
this House.

*Pyblished in the Gazette of India Bxtre-
cadingry Part II—Section 2 dsted. .. .p0e.

;N
8het Raage: I am sorry.
Mx. Speaker: I shall put the motivo
to the vote of the House.

The question is:

“That in pursuance of sub-clausé
(xviii) of clause (1) of statute 8
of the Statutes of Aligarh Mus-
lim University read with Section
38 of the Aligarh Muslim Univer-
sity Act, 1920, the Members of
Lok Sabha do proceed to eleet In
such manner as the Speaker may
direct one member from among
themselves 1o serve as a member
of the Court of the said Univer-
sity vice late Shri Baif T. B.
Tyabji”

The motion was adopted.

———

CITIZENSHIP (AMENDMENT)
BILL®

1287 hrs.

The Minister of Bome Affairs (Pan-
dit G. B. Pant): I beg to move for
leave to introduce a Bill to amend
the Citizenship Act, 1955.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to amend the Citizen-
ship Act, 1855".

The motion was adopted.

Pandit G. B. Pant: 1 introduce the
Bill.

Shrimati Rean OChakravarity (Basir
hat): On a point of information. At
this very late stage of the Par-
liament session, are we expected also
to discuss it and pass ft? It is just
being introduced Even yesterday,
we had two such Bilis These new
Bills—two or three—are coming to us
every day.

Mr. Speaker: Was it conszidered in
the Business Advisory Commities?

Shriati Bess Ohakeavarity: I
would like 0 know whather. ...





